
BEFORE THE NATIONAL GREEN TRIBUNLEike 
WESTERN ZONE BENCH, PUNE 

Versus 

Sagardeep Sirsaikar 

( 
G. 

S. 

KOBAL 
Norr Goa, Goa 

No. 13331 

Reg 

Exp. Dt TsQ8/2027 

I. A. NO. 195/2023 
IN 

ORIGINAL APPLICATION NO. 05/2023 

GCZMA & Ors 

Applicant 

...Respondents 

AFFIDAVIT IN COMPLIANCE ON BEHALF OF THE 
GOA COASTAL ZONE MANAGEMENT AUTHORITY 

RESPONDENT NO.1 

I, Mr. Johnson Bedy Fernandes, major in age, Indian 

National, presently working as the Member Secretary of the Goa 

Coastal Zone Management Authority, Respondent No.1 herein 

having Office at 4h Floor, Dempo Tower, Patto Plaza, Panaji 

Goa, do hereby on solemn affirmation, state as under: 
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I say that I am filing the present affidavit in compliance 

with the Order dated 29/0S/2024 passed by this Hon'ble Tribunal 

1. 

in the present matter. 

I say that earlier this Hon'ble Tribunal vide order dated 

19/03/2024 had given certain directions contained in paragraph 

No.11 thereby interalia directing this Answering Respondent to 

decide the show cause notice and communicate a decision within 

2. 

a period one month. 

I say that this Answering Respondent had filed an affidavit 

in reply dated 28/05/2024 interalia stating the reasons as why 

show cause notice couldn't be decided within stipulate period of 

3. 

time. 

I say that vide order dated 29/05/2024 this Hon'ble 

Tribunal after considering the said reply affidavit dated 

28/05/2024 was pleased to grant one months' time to decide 

4. 

matter upon payment of cost of Rs.10,000/- which was to be 

deposited within period of one week. GoVE 
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Goa 

13331 

4 16/082027 

RNME 

I say that the show cause notice was finally heard and 

decided in the 403rd GCZMA meeting held on 13/06/2024 of the 

Answering Respondent. I say that interms of decision taken in the 

said meeting a direction/demolition order bearing No. GCZMA/ 

HCM/PIL SUO MOTO NO. 02/2022/23-24/01/1405 dated 

30/07/2024 has been issued to the respondent violator directing 

him to demolish the offending structures as contained in the 

orders which is annexed hereto and marked as Annexure A. 

I say that this Answering Respondent has also paid the cost 

of Rs. Rs.10,000/- interms imposed interms of the order dated 

29/05/2024 passed by this Hon'ble Tribunal. Annexed hereto and 

marked as Annexure B is the copy of the payment receipt of the 

6. 

said cost. 

I say that Answering Respondent has thus complied with 

directions issued by this Hon'ble Tribunal. 

I say that pursuant to the issuance of the directions to 

demolish, the Respondent violator has already begun to adhere to 

8. 

the directions on his own. 

617



I say that nothing survives in the petition on account of the 

Authority having acted bonafidely and in good conscience. 

9 

10. I say that contents of paras 1, 2, 3, 4, 5, 6, 7, 8 and 9 of this 

Affidavit are true to my knowledge and the same is based on the 

records maintained by the Goa Coastal Zone Management 

Authority. 

Solemnly affimed at Panaji, 

On this 06th August of 2024. 

Solemnly affirmed beforeme by 

kngn / tdentified to me by. 

G. S. KUBAL 
Notary (Govt. of India) 

Panaji-Goa, india 

DEPONENÍ 

NOAL 

NOTARNA 

ARY 

G.S. o 
North-G 

INDIAZ 
Reg. No.9331 ) 

Exp[Dt. 

16/03/2027 
) 

TARIAL 

NOTARIAL 
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Annexure B
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